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Pankaj Purohit, J

1. Heard learned counsel for the parties.

2. In the present writ petition, petitioner has challenged the order dated
19.09.2024 passed by the Excise Commissioner as Appellate Authority, whereby,
the appeal of the petitioner has been dismissed. But, while dismissing the
appeal, petitioner was blacklisted and his license was cancelled.

3. Since, the order dated 19.09.2024 passed by the Excise Commissioner in
appeal was revisable under Section 11(2) of the Excise Act, 1910, therefore, the
petitioner challenged the said order by filing a revision petition on 20.09.2024
before the State Government, which is still pending consideration.

4. It is submitted by learned counsel for the petitioner that despite pendency of
the revision petition filed by the petitioner, respondent No.4 showing undue haste
re-advertised the liquor shop, which was earlier allotted to the petitioner, vide
advertisement dated 21.09.2024.

5. It is further submitted by learned counsel for the petitioner that such action on
the part of the respondent-authority is an example of high handedness and is
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illegal, arbitrary and it cannot be sustained.

6. Having heard learned counsel for the parties and having perused the record,
since revision filed by the petitioner is pending before the State Government and
the impugned order dated 19.09.2024 still subjudice, this Court cannot pass any
order in the present writ petition.

7. Accordingly, writ petition is disposed of with this observation that the
allotment made pursuant to the advertisement dated 21.09.2024 shall abide by
the final outcome of the revision petition. It is further directed that the Revisional
Court shall decide the revision petition of the petitioner, which is still pending
before it, within a period of two weeks’ from the date of production of certified
copy of this order.
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